
Jammu and Kashmir
Pollution Contro! Committee

chairman8Tjkspcb@gmail. com
membersecretaryjkspcb@gmail com

0191 -2472881,2476925

Copy to the: -

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

The Consultant (Judicial),
Hon'bte NationaL Green Tribunat, (p.B)
New Dethi.

No. JKpCC/NGT/OA 475-2024/ ja64\ - -l t Dt. lT-1o_2024.

Sub: - Report on behatf of Jammu and Kashmir Pottution Controt
Committee in pursuant to Hon'bte National Green Tribunal, Notice
dated 27-07'2024 passed in OA No. 475 of 2024 titted "Mountains of
plastic are choking The HimaLayan States,,.

Sir,

ln comptiance to the Hon'bte National Green Tribunat Order dated 27-

O7'2O24 passed in OA No. 475 of 2024 titted "Mountains of plastic are

choking The Himatayan States", the Report of J&K Pottution Control

Committee is submitted herewith.

It is therefore, requested that the report may kindty be taken on record

and ptaced before the Hon'bl.e NationaI Green Tribunal, for consideration.

Yours faithfutty,

Enct: (As above)

(Ghans m ingh)JKAS
Member Secretar
JKPCC,Jammuytr'{'

1 sh. G.M Kawoosa, Additionatstanding counset, supreme court of lndia
/ Hon'ble NGT New Dethi, for information and necessary action. This is
in reference to Govt. of J&K order No. 15397-JK(LD) of 2024 Dated 03-
09-2024.

J&K
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Before the Hon'ble National Green Tribuna!
Principa! Bench, New Delhi

Original Application No. 475 ol

!N THE MATTER OF "Mountains of ptastic are choking
Himalayan States"

Report on behatf of Jammu and Kashmir Pollution Control Committee
pursuant to Hon'ble Nationat Green TribunaI Notice dated 27-O7-2024 passed

in OA No. 475 of 2024 titted "Mountains of plastic are choking The Himalayan

States".

Background:

That the Hon'bte Nationat Green Tribunat vide Notice dated 27-07-2024 in

OA No. 475 of 2024 directed as fottows:-

"The news item relates to the deposition and accumulation of micro plastic in the
Himalayan Mountains, rivers,lakes and streams. As per neuls article, these micro
p{astics can be trapped in glaciers for a long time and released into rivers during

snow melting. The article stafes that unscientific p/astic disposal is causing soil
and water pollution in the lndian Himalayan Region and impacting its biodiversity,

which is having an adverse impact on the fresh water sources that communities
downstream depend on. As per the news item, rapid and unptanned urbanization

and changing production and consumption patterns are allegedly responsible for
the plastic waste crlsis in the lndian Himalayan Region. The article further states
that a quantum jump in tourist footfall is another reason for exacerbation of the
problem. As per the Himalayan Cleanup waste audit in 2022, 92.70/o of trash was
p/astic with 72% of waste being non recyclable plastic. The news item states that
lndia has one of the highest mismanaged waste index (MWl), at 98.550/0, in the

world lndia is at 4th position. MWI is the gap in waste management capacity and
plastlc consumption. lt further claims that lndia is merely recycling 12o/o of its
p{astic waste (through mechanical recycling."

"The news item raises substantia/ issue retating to compliance of the
environmental norms and implementation of the provisions of scheduted
enactment."

*6t a-
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Status Report:

ln comptiance to the directions of Hon'bte NGT dated 12-07-2024 in

No.475 of 2024, the report of the J&K Pottution Control Committee is as fo[tows:

1. Directions were issued under Section- 5 of the Environment (P) Act, 1986

respective Locat Bodies / Municipal" Corporations regarding characterizati

and assessment of ptastic waste & imptementation of SOPs finatized

o

CPCB for assessment & Characterization of ptastic waste. The Detaits are as

under:

d,Ar.+

e

Annexl INo. & DateLocaI Body / Corporation

1i )J KPCC/T/ C I 2024t 294-97 dated 1 6.07 .2024

ii)JKPCC/S c./OA-475120241672 dated

16.08.2024

Srinagar

Corporation

Municipat

2i) J KPCC/T/ C I 2024/ 302-05 dated 1 6.07 .2024

ii) JKPCC/Sc.10A-475/2024/671 dated

16.08.2024

iiiUKPCC/S c./OA-4751202411021 dated

18.09.2024

Director Locat Bodies,

Jammu

3i )J KPCC/T/ C / 20241 306-09 d ated 1 6.07 .2024

ii) JKPCC/Sc.10A-475120241670 dated

16.08.2024

iii)JKPCC/S c./OA-47512024/1023 dated

18.09.2024

Director LocaI Bodies,

Kashmir

4i)J KPCC/T/ C / 20241 31 0-1 3 dated 1 6.07 .2024

ii) JKPCC/Sc.10A-475120241668 dated

16.08.2024

iii)JKPCC/S c.lOA-4751202411020 dated

18.09.2024

Director, Rurat

Devetopment Department

and Panchayati Raj,

Jammu

5i)J KPCC/T/C I 20241 298-301 dated 1 6.07 .2024

ii) JKPCC/Sc.10A-475120241669 dated

16.08.2024

iii)JKPCC/S c.lOA-4751202411022 dated

18.09.2024

Jammu

Corporation

Municipat

Page 2 of 5

490



2. Further, the concerned Locat Bodies / Corporations were atso requested to

share brief status with respect to Ptastic Waste Management in terms of :

a) Quantity of pl.astic waste generated in FY 2022-23 & 2023-24.

b) euantity of PLastic waste col.l.ected / segregated (TPD) in FY 2022-23

&2023-24.
c) Quantity of pl.astic waste Recycted / treated (TPD) in FY 2022-23 &

2023-24.

d) Quantity of Non- Recycl.abte ptastic waste segregated in FY 2022-23

&2023-24.
e) Quantity of banned Singte Use Pl,astic waste segregated in FY 2022'

23 &2023-24.
f) Compounding made on defaul'ters in FY 2022-23 &2023-24.

g) Disposal. of Non- Recycted ptastic waste.

Detaits of Correspondence are as under:

3. Detaits of Ptastic Wase generation, cottection and treatment, seizure and

compounding of banned ptastic under Ptastic Waste Management Rutes, 2021

as per the Annual. Reports on the Ptastic Waste Management furnished to the

J&K pCC by the Commissioner, Jammu Municipat Corporation, Commissioner,

Srinagar Municipat Corporation, Director, Urban LocaI Bodies, Jammu,

Director, Urban Local. Bodies, Kashmir for the year 2022-2023 and2023-2024is

tabutated as under:-

LocaI Body / Corporation Annexure

1. Director General Rural

Sanitation, J&K

2. Director, RuraI DevetoPment
Department and PanchaYati

, Jammu

J KPCC/Sc . / O A- 47 5 I 2024t 1 21 6

dated 10.10.2024
6

1. Commissioner, Jammu

MunicipaI CorPoration
2. Commissioner, Srinagar

M u nici pal. Corporation
3. Director, Urban LocaI Bodies,

Jammu
4. Director, Urban LocaI Bodies,

Kashmir

J KPCC/Sc . I O A-47 5 I 2024/ 1 21 7

dated 10.10.2024

7
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2023-22022-23ItemsS

No
146.1t I124.48Quantity of Ptastic Waste Generated in MT1

146.14124.482 Quantity of Ptastic Waste Co[tected in MT

77.261.94Quantity of Ptastic Waste Recycted / Processed

in MT

3

19.3340.674 Quantity of banned Singte Use Ptastic seized in

MT

28.8142.405 Compounding made on defautters in Lac

Data not avaitabte6. Disposat of Non- Recyctabte Ptastic Waste

4. Hightights of the Annuat Reports submitted by the Urban Locat Bodies of UT

Jammu and Kashmir under Pl.astic Waste Management Rutes,2016 are brief

summarised as under:

a) There are 32 Material. Recovery Facitities (MRFs) operationa[ in Loca

Bodies / Corporations for cottection, segregation & channetization ofl

ptastic waste for further recycl,ing in the UT of Jammu and Kashmir.

b) Waste pickers are being registered with Local bodies / corporations.

c) Checking drives being conducted to phase out manufacture and use of

tess than 120 micron carry bags & Singte Use Ptastic (SUP) muttitayered

ptastic which are non-recyctabte.

d) IEC activities being conducted on regutar basis to avoid use of potythene

carry bags. Approximatety 10,000 cl.oth bags were distributed through CSR

in various Districts in pubtic ptaces and at door steps, as an atternative to

ptastic carry bags.

e) Penatization incl.uding imposition of on-spot fine for sate & use of banned

Singte Use Pl.astic and open burning is being practised by tocal. bodies.

5. Other initiatives taken by the Government of Jammu & Kashmir and J&K PCC to

discourage use of disposabte pl,astic, ptastic [ittering, ptastic burning are as

under:

*4*>
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a) Ban on Use of Disposabte Singl.e Use Ptastic water botttes vide No

GAD of 2019;08.03.2019 (Copy enclosed as Annexure 8).

b) Constitution of State Levet Task Force vide Govt. Order No. 634-JK GAD

2021 dated20-07-2O21(Copy enclosed as Annexure 9)'

c) Constitution of District Levet Task Force vide Govt. Order No. 1073-JK GA

ot 2021dated 11-10-2021 (Copy enclosed as Annexure 10).

d) Comptete ban on open burning of Municipat Sotid Waste incl.uding ptasti

waste in comptiance to Hon'bte NGT directions dated 02.01.2017 in

19912024 &22.07 .201 9 in OA 24712017, vide order No. 28-JKPCB of 2020

Copy enclosed as Annexure 11).

e) Prohibition of tittering of ptastic waste in and around at any pubtic pta

inctuding historicat & rel.igious ptaces vide Govt. order No. 72-JK(HUD)

2020(Copy enctosed as Annexure 12).

f) No Singte Use Ptastic manufacturing unit is in operation in J&K. lt is atso

being ensured that ptastic carry bags betow 120 microns and other ptastic

sheet/fil.ms betow 50 microns are not being manufactured, stocked, sotd

and used in J&K.

Prayer:

ln the premises, it is therefore respectfutty prayed that the report may

kindty be taken on record before the Hon'bte National Green Tribunal for

consideration.

o.6*de*+
(Ghans6am bingh)JKAS
Member Secretary l?. or

J&K PCC

Page 5 of 5
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmaii.com
membersecretary.jkspcb@gmail.com

0191 _2472881.2476925

Parivesh Bhavan, Forest Comptex
Transport Nagar, iammu, 180 006

Silk Factory Road
Raibagh, Srinagar, 190 008

of PWM Rutes (as

are covered under

Commissioner,
Srinagar Municipat Corporation,
Srinagar.

No:- rKpcc /TlLl:.rt 
f 
f : ! -?f Dated: l4-ot_zoza.

sub: 'Directions under section 5 0f the Environment (p) Act, 19g6 regarding
characterization and Assessment of ptastic waste by Locat Bodies,
District Panchayats, spcBs & pccs as per methodology devetoped by
CPCB

Ref: - cpcB F. No. Cp-20t117t2021-UpC-il-HO-CpCB_HO-p aft lTldated 04_07 -2024.

whereas, the Ministry of Environment, Forest & ctimate
(MoEF&cc) notified the pwM Rules, 2016, in exercise of the powers c
under section 3,6, & 25 0f the Environmentat (protection) Act, 1g
Notif ication No. G.S. R. 320 (E) dated March 27 ,2016; and

whereas, Guidetines on Extended Producer Responsibitity for ptastic
Packaging and commodities made from compostabte ptastics or biodegradabte
ptastics were notified by MoEF&cc on February 16,2022 in schedute - ll of 4rh
amendment of ptastic waste Management Rutes, 2018 (as amended); and

whereas, as per provision 5.1 of the schedute-il
amended), "The fottowing ptastic packaging categories
Extended Producer Responsibitity:

i. Category t: Rigid ptastic packaging;
ii. category il: Ftexibte ptastic packaging of singre layer or muttitayer

(more than one tayer with different types of ptastic), ptastic sheets or
[il<e and covers made of ptastic sheet, carry bags, ptastic sachet or
pouches;

iii. category ilr: Mutti-tayered ptastic packaging (at teast one [ayer of
ptastic and at least one tayer of materia[ other than ptastic);

iv. category IV: ptastic sheet or tike used for packaging as wet[ as carry
bags & commodities made of compostabte ptastics;

v. category V: ptastic sheet or tike used for packaging as wetl as carry bags
and commodities made of biodegradabte plastics,,; and

v

J&K

fi nneF

Change

onferred
tB6 Vide

I
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Whereas, as per Rute 6(5) of PWM Rutes, 2018 (as amended)" "The [oca[
body shatt undertake assessment of ptastic waste generated, inctuding ptastic
waste existing in dump sites, by the 30th June of every year and atso estimate the
cluantity of ptastic waste to be generated in fottowing five-year period"; and

Whereas, as per Rute 6(8) of PWM Rutes,201B (as amended), "The tocal
body shait include in the annuat report the fottowing detaits on ptastic waste
management, namely:-

Plasfic waste generated, including p/astic waste existing in dump
slles, ilr a year.

Plastic waste management infrastructure available far colleetion,
segregation, p ro ce s s i n g;

Prajection of plastic waste to be generated;

Sfafus on framing and implementation on byelaws;
Acfions taken to prevent stockrhg, distribution, sale and usage of
prohibited Sing/e Use Plastic items"; and

Whereas, as per Rute 1714) of PWM Rutes, 2018 (as amended), "Every urban
local body at District Levet shatt prepare and submit ontine an annuat report in
Form -V (A&B) to the Urban Devetopment Department and atso to the State
Pottution Controt Board or Pottution Controt Committee concerned by the 30th

June everyyear"; and

Whereas, as per Rute 17(6) of PWM Rutes , 2O1B (as amended), ,.The State
Poltution Control Board or Potlution Controt Committee shatt prepare and submit
ontine an annual report in Form Vl to the Centrat Pottution Controt Board on the
imptementation of these rutes by the 31"tJuty of every year,,; and

Whereas, as per the aforementioned formats for fiting Annual Reports,
Assessment and Characterization of ptastic waste by the Locat Bodies, District
[eve[ Panchayats, sPCBs and PCCs, is to be carried out as per methodotogy
developed by CPCB; and

Whereas, the draft Standard Operating Procedure (SOP) for assessment
and characterization of ptastic waste prepared by the Centrat PoLLution Controt
Board (CPCB) was circulated during the period February 11,2A24 to March 12,

2A24lor comnrents; and

Whereas, tlre SOP has been finatized incorporating the comments and
suggestions f rom various stal<ehotders. The same is enctosed at Annexure-l and

ii.

iii

iv

I
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is atso avaitable at CPCBs website (littpii; il clscls.ntc.irr i Lrploads I plastic wa$te;

':.,..':; ;:1 . , ', ,,';:,..,.:.:1,:i:,..\',":1,l;t:i); and

Whereas, the Centrat Pottution Control Board has issued directions to atl

SPCBs I PCCs for ensuring comptiance of the aforesaid provisions by the locat
bodies and district panchayats vide No. No. CP-201117/2021-UPC-|I-HO-CPCB-HO-

Part (7) dated 04-07-2024. (Copy enctosed)

Now, therefore, in view of the above direction and in exercise of powers

vested under Section 5 of Environment (Protection) Act, 1986 to the Chairman,
fottowing directions are issued for compliance:

1 . To carry out Assessment and Characterization of ptastic waste for the
purpose of reporting in the Annual Report, as per provision of PWM

Rutes, in accordance with the SOP for Assessment and

Characterization of Ptastic Waste devetoped by CPCB.

2. To carry out assessment and characterization of ptastic waste in at
least two Local Bodies in association with the J&K PCC.

3. To monitor the implementation of this SoP by the concerned
stakehotders in your jurisdiction.

4. To vatidate the data submitted by the Local Bodies as per the
methodology stiputated in the SoP.

5. To carry out Assessment and Characterization of ptastic waste in your
jurisdiction for the purpose of reporting in the Annual Report, as per
provision of PWM Rutes, in accordance with the methodol.ogy
stiputated in the SoP.

You are hereby directed to take necessary action for comptiance
aforesaid Directions and submit Action Taken Report to this office within 15

of issuance of the Direction.

Enct:- As Above.

(Vasu Yad

Copy to the:-
[J,1 grrairman
)'1\^/

1) Financial commissioner (Additionat chief secretary), Department of
Forest, Ecotogy and Environment, civit secretariat, Jammu / srinagar.

2) commissioner / secretary to Government, Housing and urban
Devetopment Department, civit secretariat, Jammu / srinagar.

3) Regionat Director, Pol.Lution Controt Committee, Kashmir.

Page 3 of 3

\

496



Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Comptex ll Sitf Factory Road
Transport Nagar, Jammu, 180 006 ll Rajbagh, Srinagar, 190 008

Commissioner,
Srinagar Municipal Corporation,
Srinagar.

No.: f KPCC/sc./oA- 475/2024/C+2 Date: lk OS-2024
Sub: Directions under section 5 of the Environment (p) Act, 1986

regarding characterization and Assessment of Plastic Waste by
Local Bodies, district Panchayats, SPCBs & PCCs as per
methodology development by CPCB.

Ref: IKPCC/r/C/2024/294-297; dated 16.07.2024.

Sir,

Please refer to the directions issued from this office vide No.

IKPCC/T/C/2024/294-297; dated 16.07.2024 on the subject captioned above.
In this connection, I am to convey that your reply w.r.t directions as

mentioned below is awaited, which may please be expedited & submitted to
this office by or before 25.08.2024.

1) To carry out Assessment and Characterization of plastic waste for the
pLlrpose of reporting in the Annual Report, as per provision of PWM Rules,
itt accordance with the SOP for Assessment and Characterization of Plastic
Waste developed by CPCB.

2) To carry out assessment and characterization of plastic waste in at least
two Local Bodies in association with the J&K PCC.

3) To monitor the implementation of this SoP by the concerned stakeholders
in your jurisdiction.

4) To validate the data submitted by the Local Bodies as per the methodology
stipulated in the SoP.

5) To carry out Assessment and Characterization of plastic waste in your
jurisdiction for the purpose of reporting in the Annual Report, as per
provision of PWM Rules, in accordance with the methodology stipulated in
the SoP.

Yours faithfully,

Singh)
Member Secretaryli, g,>i
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t{ r.^" 6"1rna--

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Jammu and Kashmir
Pollution Control Committee

chairmanBTjkspcb@gmail. com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

Director,
Urban Loca[ Bodies,
Jammu.

No:-;KPCC/Tl+\\=-r-eT Dated: K-oz-zozq.

Surb: - Directions under Section 5 of the Environment (P) Act, 1g86 regarding
Characterization and Assessment of Pl,astic Wastg by LocaL Bodies,
District Panchayats, SpcBs & pccs as per methodotogy devetoped by
CPCB

Ref: - CPCB F. No. CP-ZO|117t2021-UpC-il-HO-CpCB-HO-part (7) dated 04-07-2024.

whereas, the Ministry of Environment, Forest & cl.imate change
(MoEF&CC) notified the PWM Rutes, 2016, in exercise of tnf powers conferred
under section 3,6, & 2s of the Environmentat (protectign) Act, 1gg6 Vide
Notification No. G.S.R. g2O (E) dated March 27,2016; and

whereas, Guidetines on Extended Producer Responsibitity for pl.astic
Pacl<aging and commodities made from compostabLe pl.astics or biodegradabte
ptastics were notified by MoEF&CC on February 16, 2022 in Schedute - ll of 4th
anrendment of Ptastic waste Management Rutes, 201g (as amended); and

whereas, as per provision 5.1 of the Schedute-ll of pwM Rur.es (as
anrendec), "The foLtowing pLastic packaging categories are covered under
E;<tended Prod ucer Res ponsibil.ity:

i. Category I: Rigid pLastic packaging;
ii. category ll: Ftexibl.e ptastic packaging of singLe tayer or muttitayer

(more than one Layer with different types of pLastic), ptJstic sheets or
[il<e and covers made of ptastic sheet, carry bags, ptastic sachet or
pouches;

iii- category lll: Mutti-tayered pl.astic packaging (at teast one [ayer of
pl.astic and at least one layer of material other than ptaptic);

iv. category lV: pl.astic sheet or Lil<e used for paclcaging a$ wel.tas carry
bags & commodities made of compostabl.e ptastics;

v' Category V: Ptastic sheet or [il<e used for paclcaging as wetl as carry bags
and commodities made of biodegradabte ptastics,,; and

0tn/ 
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Whereas, as per Rute 6(5) of PWM Rutes, 2018 (as amended). "The [oca[
body shatl undertal<e assessment of ptastic waste generatqd, inctuding ptastic
waste existing in dump sites, by the 30th June of every year and aLso estimate the
quantity of plastic waste to be generated in fotlowing five-yea; period"; and

Whereas, as per Rute 6(8) of PWM Rutes, 2018 (as amended), "The locaL

body shatl inctude in the annuaI report the fottowing deta
nranagement, namety:-

[s on ptastic waste

il

ilt.

iv.

V.

Plastic waste generated, including p/astic waste existing in dump
sites, in a year.

Plastic waste management infrastructure avaitabte for collection,
segre gati o n, p roce ssi n g;

Projection of plastic waste to be generated;

Sfafus on framing and implementation on byelaws;
Actions taken to prevent stocking, dis;tribution, sale and usage of
prohibited Singte Use P/astic items"; and

whereas, as per Rul.e 1 7(4) of PWM Rutes, 2018 (as amended), "Every urban
tocal. body at District LeveI shat[ prepare and submit on[ine an annuaI report in
Form -V (A&B) to the Urban Development Department and atso to the State
Poil.ution Control Board or Pottution Controt Committe. 

"oi',".rned 
by the 30th

June every year"; and l

lwhereas, as per Rute 17(6) of PWM Rutes, 2o1g (as amended),.,The state
Poltution Control. Board or Pottution Control Committee shal.t;prepare and submit
online an arrnuaI report in Form Vl to the centrat poil.ution

inrpienrentation of these rutes by the 3i.t Juty of every year,,

Whereas, as per the aforementioned formats for fitiing AnnuaL Reports,
Assessment and Characterization of pLastic waste by the LgcaL Bodies, District
[eve[ Panchayats, SPCBs and PCCs, is to be carried out js per methodol.ogy
devel.oped by CPCB; and

Whereas, the draft Standard Operating Procedure (SOP) for assessment
and characterization of plastic waste prepared by the Central Pol.tution Control
Board (CPCB) was circutated during the period February 11,2024 to March 12,
2024f or comments; and

Whereas, the SOP has been final.ized incorporating the comments and
suggestions from various stal<ehotders. The same is enclosed at Annexure-l and

ontrol Board on the

nd

C
i

a
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is atso avail.abte at CPCBs website (irttps:-Il cp-e-b.n.i,c-inl-up-Lc-a-tl-sl-p.lasriuruast*

/ S_il P_PWJYi-_?4_A$-20:4.pdt) ; a nd

Whereas, the Centrat Pol.tution Control Board has iss,ued directions to atl

SPCBs / PCCs for ensuring compLiance of the aforesaid prgvisions by the Locat

bodies and district panchayats vide No. No. CP-2O/117/2021-UPC-ll-HO-CPCB-HO-

Part (7)dated A4-O7-2024. (Copy enclosed)
l

Now, therefore, in view of the above direction and in exercise of powers

vested under Section 5 of Environment (Protection) Act, tOiiO to the Chairman,

fottowing directions are issued for comptiance:

1. To carry out Assessment and Characterization of ptastric waste for the
purpose of reporting in the Annuat Report, as per provision of PWM

Rutes, in accordance with the SOP for Assessment and

Characterization of Ptastic Waste devetoped by CPCB

2- f o carry out assessment and characterization of pta

teast two LocaI Bodies in association with the J&K

3. To monitor the imptementation of this SoP by

stal<ehotders in your jurisdiction.

4. To vatidate the data submitted by the Local Bod

methodology stipul.ated in the SoP.
l

To carry out Assessment and Characterization of pl.asti
:jurisdiction for the purpose of reporting in the Annuaf

provision of PWM Rutes, in accordance with the
stipul.ated in the SoP.

l

You are hereby directed to take necessary action for comptiance of
aforesaid Directions and submitAction Taken Reportto this office within 15 d
of issuance of the Direction

Enct:- As Above.

Copy to the:-

S

5

1) Financial Commissioner (Additionat Chief Secretgry), Department of
Forest, Ecol.ogy and Environment, civir. secretariat, .timmu / Srinagar.

2) commissioner / secretary to Government, uLusing and Urban
DeveLopment Department, civiL secretariat, Jammu / srinagar.

3) RegionaI Director, PotLution ControI Committee, Jaminu.

tic waste in at

e concerned

es as per the

c waste in your

Report, as per

, methodotog!

>Lt

(Vasu Yadav)

V&y"nu,rman
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Jammu and Kashmir pollution Control Committee
Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008il

Director,
Urban Local Bodies,
fammu.

No.: IKPCC/SL./0A- 475/2024/6+l oate: f(- o\-zoz4
Sub: Directions under Section S of the Environment (p)'Act, LgB6

regarding characterization and Assessment of Plastic Waste by
Local Bodies, district Panchayats, spcBs & pccs as per
methodology development by CPCB.

Ref: IKPCC/r/C/2024/302-305; dated 16.07.2024.

Sir t"lRA^rtL

Please refer to the directions issued from this office vide No.

IKPCC/T/C/2024/302-305; dated 16.07.2024 on the subject captioned above.
In this connection, I am to convey that your reply w.r.t directions as
mentioned below is awaited, which may please be expedited & submitted to
this office by or before 25.08.2024.

1) To carry out Assessment and Characterization of plastic waste for the
pllrpose of reporting in the Annual Report, as per provision of PWM Rules,
itl accordance with the SOP for Assessment and Characterization of Plastic
Waste developed by CPCB.

2) To carry out assesstnent and characterization of plastic waste in at least
two Local Bodies in association with the f&K pCC.

3) To monitor the implementation of this SoP by the concerned stakeholders
in your jurisdiction.

4) To validate the data submitted by the Local Bodies as per the methodology
stipulated in the SoP.

5) To carry ottt Assessment and Characterization of plastic waste in your
jurisdiction for the purpose of reporting in the Annual Report, as per
provision of PWM Rules, in accordance with the methodology stipulated in
the SoP.

Yours faithfully,

11 fchan,M
flf Member Secretary 16, 6,
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- 
ro.-..-u and Kashmir

Pr;llution Control Committee
chairmanBTjksPcb@gmail'com

membersecretaryjkspcb@gmail com

o1g1 -2472881,2476925

.,,-d./-. \
-,,J&K PCC \.
r/'.#\l

l.5ryftrj
a

WTSA

Parivesh Bhavan, Forest
Complex

TransPort Nasar, j3ffrt
Silk Factory Road

Rajbagh, Srinagar, 190 008

NGT Matter

NEW DEI"HI

Director,
Urban Local Bodies,

fammu. Reminder

No.: JKPCC/S c. / o A'47 s / 2024 I I o&l Date: 18 - O9-2O24

Madam,

with reference to the directions issued from this office vide No'

IKPCC/T I C I 2024 I 302'305 dated 16-07 -2024 followed by subsequent

sub: Directions under section 5 0f the Environment (P) Act' 1986

regardingcharacterizationandAssessmentofPlasticWasteby
Local Bodies, district panchayats, sPcBs & Pccs as per

methodology develoPment bY CPCB'

communication vide No' JKPC

reply has been received til

submitted to this office by or before 25-09-2024'

The case is listed for hearing on 18-10-2024'

"^;-4L

C/Sc./OA -4751202+ l67t dated 16-08-2024' no

I now, which may please be expedited and

Yours SincerelY,

&L\<LL
1{Ghansha
\" Member

m Singh) I

Secreta ry
g qI

KAS

t
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Jammu and Kashmir
Pollution Controt Committee

chairmanSTjkspcb@gmail. com
membersecretaryjkspcb@gmail.com

0191 _ 2472881,2476925

fl nnnllru* - g
Parivesh phavan, Forest CompLex
Transport Nagar, jamnru, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

No:- Jl(PCClTt. \t-til\ u ( - c+q Dated: $_oz_zoza.\\ " -= - -l
sub: -Directions under Section 5 0f the Environment (p) Apt, 1gg6 regardingcharacterization and Assessment of pr.astic waste, by Locar. Bodies,

il"#"r 
panchavats, spGBs & pccs as per."i;;o"t"*, o"r.,oped by

Ret: - CPCB F' No' cP-2ot117t2021-uPC-ll-Ho-cpcB-Ho-part 
(7) dated o4-o7-2o24.

whereas, the Ministry of Environment, Forest & cr.imate change(MoEF&cc) notified the pwM Rutes, 2016, in exercise ot trre ;;;;"""nferredunder section 3,6, & 25 of the Environmentat (protectiol) o"i'"rrru u,o"Notification No. G.S.R. 320 (E) dated March 27,2016; and
whereas' Guidetines on Extended Producer Responsibitity for ptastic

Pacl<aging and commodities made from compostabre il;J ;;'oioo]errouoruptastics were notified by MoEF&cc on February 16, 2022in schedute_ il of 4rhamendment of pr'astic waste Management Rutes, 201g (as ,n..,"ro"ol'rro
whereas, as per provision 5.1 0f the schedute_il of pwM Rutes (asamended), "The fottowing ptastic packaging categories ar? covered under

i. Category l: Rigid ptastic pacl<aging;

Director,
Urban Local Bodies,
l(ashmir.

lt.

iii.

tv.

V

category ,: Ftexibte pr.astic packaging of singte layer or muttitayer(more than one tayer with different types of ptastic), pr.asfiic sheets or[il<e and covers made of p.astic sheet, carry bags, ptastic ..";;;;pouches;

category 
'r: 

Mutti-tayered ptastic pacr<aging (at r.east one tayer ofptastic and at least one tayer of materiaI other than ptastic);
category rV: ptastic sheet or r.ike used for pacr<aging as wer.t as carrybags & commodities made of compostabte ptastics;

category V: pr.astic sheet or r.ir<e used for pac*aging as wetl as carry bagsand commodities made of biodegradabLe ptastics,,; and

/)
,A-

page .t of 3
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whereas, as per Rute 6(s) of pwM Rutes,201g (as arpended)...The tocat
body shatt undertake assessment of ptastic waste generateld, incl.uding ptastic
waste existing in dump sites, by the 30th June of every year arld a[so estimate thequantity of pr.astic waste to be generated in for.towingfive_yeariperiod,,; and

whereas, as per Rute6(8) of pwM Rutes,201B (as anrended),,,The locaIbody shatL incLude in the annuaI report the fol.towing details on ptastic waste
management, namety:_ 

l

i' prastic waste generated, inctuding ptastic waste 
"\i"tirg in dump

sites, in a year. l

ii, Plastic waste management infrastructure available
segregation, processing; I

Projection of plastic waste to be generated;
Stafus on framing and implementation on byelaws;

for collection,

iii
iv.

t/

i

whereas, as per Rute 1 7@) of pwM Rutes, 201g (as amerlded), ,.Every urbantocaI bodv ar District Lever. shar.t prepare and submit ontinu uln;;;;; ,."port inForm -v (A&B) to the Urban Dever.opment Department ,ro ,;;'a ,n" stateFrottution controt Board or pottution control committe" 
"ono"r*oi, ,n" ao,,June every year,,; and

whereas, as per Rur.e 17(6) of pwM Rutes, 201g (as amqnded), ,,The statePottution controt Board or Potl.ution controt committe".nri,;;;;nd submitontine an annua[ report in Form Vr to the centrat pou.ution ;;;;;",;;rd on theimptementation of these rur.es by the 31"tJuty of every yeau,,;;;;
whereas, as per the aforementioned formats for fiting Annual Reports,Assessment and characterization of ptastic waste by the LocaI Bodies, District[eve[ Panchayats, SpcBs and pccs, is to be carried 

"r,-r. ,o*"i'J,t oootogvdevetoped by CpCB; and

whereas, the draft standard operating procedure (sop) for assessmentand characterization of ptastic waste prepared by the central poil.ution controlBoard (cpcB) was circutated during the period February .ri,-rori' 
,o"vur"r.., rz,2024tor comments; and I

Whereas, the SOp has been finaLized incorporating thEstions from various stakehor.ders. The same rs enctosed aJ
sugge

Actions taken to prevent stocking, distribution, sarg and usage ofprohibited Singte Use p/astic items,,; and

comments and
Annexure-l and

I

Page z of s
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is atso avaitabte at CPCBs website
i * * rr-_ F,\r\, 1_vj _J 4il_$ A{}i4.;:__qI i ) ; a n d

You are here
aforesaid Directions
of issuance of the Dir

Enct:- As Above.

Copy to the:-

1) Financ

Forest,

by d ecte d tor

^ n d S u m ir Acti
ect o n

b

2) Secreta ry

Panchayati
s) Regi onaI Director, pottution ControL Committee, Ka shmir.

Page 3 of 3

Whereas, the CentraL PoLLution Controt Board has issued directions to
SPCBs / PCCs for ensuring comptiance of the aforesaid provisions by the Lo

bodies and district panchayats vide No. No. cp-20/117/2021-upc-il-Ho-cpcB-H
Part (7)dated 04-07-2024. (Copy enctosed)

Now, therefore, in view of the above direction and in exercise of powe
vested under Section 5 of Environment (Protection) Act, 1g86 to the Chairma
fotl.owing directions are issued for compl.iance:

1' To carry out Assessment and Characterization of pl.asfic waste for the
purpose of reporting in the Annuat Report, as per provision of pwM
Rutes, in accordance with the Sop for Assessment and
characterization of pr.astic waste dever.oped by cpcB.

2' To carry out assessment and characterization of pLastic waste in at
least two Panchayats in association with the i&K pcc.

3. To monitor the implementation of this Sop by the concerned
stal<ehotders in your jurisdiction.

4. To vaLidate the data submitted by the District panchqyats as per the
methodotogy stipuLated in the Sop.

5' To carry out Assessment and characterization of ptastiic waste in your
jurisdiction for the purpose of reporting in the AnnuaI Report, ,, 0",-provision of pwM Rutes, in accordance with the methodotogy
stiputated in the Sop.

n

ta l<e n e CSS a ry a ct o n fo CO m p ti a il C e of
o n Ta l<e n Repo rt h S o ffi C e with n 5 dto t 1

vt/
(Vasu Yadav)

Chairman

iaI Commissioner (Additionat Chief Secreta
[Y), Department ofEcotogy and Environment, Civit Secretariat, Ja rnmu / Srinagarto the Government, Department of Ru fal Development &

Raj, J&K Civit Secretariat, jammu / Srina gar

(h,t1p'r Jl__e.peb= ruc_.jr 1_ug l o_a d s yl p_Las_t i_c we s]ie
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008il

Director,
Urban Local Bodies,
Kashmir.

No.: IKPCC/Sc./oA- 475/?,o24/6+O Date: l(- oe-zoz+
sub: Directions under section 5 of the Environment (p) Act, tg8,6

regarding characterization and Assessment of Plastic Waste by
Local Bodies, district panchayats, spcBs & pccs as per
methodology development by CPCB.

Ref: IKPCC/r/C/2024/306-309; dated 16.07.2024.

Sir, f-lAAAytL

Please refer to the directions issued from this office vide No.

IKPCC/T/C/Z024/306-309; dated 16.07.2024 on the subject captioned above.
In this connection, I am to convey that your reply w.r.t directions as
mentioned below is awaited, which may please be expedited & submitted to
this office by or before 25.OB.ZOZ4.

1) To carry out Assessment and Characterization of plastic waste for the
pllrpose of reporting in the Annual Report, as per provision of PWM Rules,
itl accordance with the SOP for Assessment and Characterization of Plastic
Waste developed by CPCB.

2) To carry out assessment and characterization of plastic waste in at least
two Local Bodies in association with the f&K pCC.

3) To monitor the implementation of this SoP by the concerned stakeholders
irr your jurisdiction.

4) To validate the data sr:bmitted by the Local Bodies as per the methodology
stipulated in the SoP.

5) To carry out Assessment and Characterization of plastic waste in your
jurisdiction for the purpose of reporting in the Annual Report, as per
provision of PWM Rules, in accordance with the methodology stipulated in
the SoP.

Yours faithfully,

Member Secretary
(chrrr?ffi,kkh

fip---rU
)lKasr

16,9,).{
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-1"--, and Kashmir
Pollfition Control Committee

chairmanSTjksPcb@gmail com

membersecretaryjkspcb@gmail com

0191 -2472881,2476925

WTSA rransP

Parivesh Bhavan, Forest
ComPlex

S

J&K TCC.\

NFW DETHI

Rajbagh, Srinagar, 190 008

Director,
Urban Local Bodies,
Kashmir.

Reminder

No.: JKPCC/S c-/oA-475/2024/ lo93 Date: [9-O9'2O24

sub: Directions under section 5 of the Environment (P) Act' L9B6

regarding characterization and Assessment of Plastic waste by

Local Bodies, district Panchayats, sPCBs & PCCs as per

methodology develoPment bY CPCB'

Madam,

with reference to the directions issued from this office vide No'

IKPCCIT 1c120241306-309 dated 16-07-2024 followed by subsequent

communication vide No. JKPCC/Sc . I O A-47 5 I 2024 / 670 dated 16-08-2024' no

reply has been received till now, which may please be expedited and

submitted to this office by or before 25-09-2024'

The case is listed for hearing on 1B-1-0-2024'

Yours SincerelY,

&letfQ'^l--
^ 
rr(,Ghansham Singh) IKAS

$/ ruemuer SecretarY
r&-q. ut

NGT Matter

,*4"X,
'12/-
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Jammu and Kashmir
Follution Control Committee

chairmanBTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

A 
^^n- 

y-.^ru.-
Y

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk FactorY Road

Rajbagh, Srinagar, 190 008

Director,
RuraL Devel.opment Department and Panchayati Raj,

Jammu,

No:- TKPCCT\\c\,I\\:\. - \B Dated: \(-oz-zoz+.
, ,\

Sub: -Directions unddr Section 5 of the Environment (Protection) Act, 1986

regarding Characterization and Assessment of Ptaslic Waste by LocaI
Bodies, District Panchayats, SPCBs & PCCs as per methodology
devetoped by CPCB

Ref: - cpcB F. No. cp-2ot117t2021-tJPC-lt-HO-cPcB-HO-Part (7) dated 04-07-2024.

Whereas, the Ministry of Environment, Forest & Ctimate Change

(MoEF&CC) notified the PWM Rutes, 2016, in exercise of the powers conferred

under section 3,6, & 25 of the Environmental (Protection) Act, 1986 Vide

Notification No. G.S.R. 320 (E) dated March 27,2016; and

Whereas, Guidetines on Extended Producer Responsibitity for Ptastic

Pacl<aging and commodities made from compostabte ptastics or biodegradabte
ptastics were notified by MoEF&CC on February 16, 2022 in Schedute - ll of 4th

arnendment of Plastic Waste Management Rutes, 2018 (as amended); and

Whereas, as per Provision 5.1 of the Schedute-ll of PWM Rules (as

amended), "The fotLowing ptastic packaging categories are covered under
Extended Producer Responsibility:

i. Category l: Rigid ptastic packaging;

ii. category ll: Ftexibte ptastic packaging of singLe layer or mul.til.ayer

(more than one layer with different types of ptastic), ptastic sheets or
[il<e and covers made of ptastic sheet, carry bags, pLastic sachet or
pouches;

iii. category lll: MuLti-tayered ptastic packaging (at teast one [ayer of
ptastic and at teast one [ayer of materiaL other than ptastic);

iv. category lv: Ptastic sheet or Lil<e used for pacl<aging gs weLL as carry
bags & commodities made of compostabl.e ptastics;

v. category V: Ptastic sheet or til<e used for paclcaging as wetl as carry bags
and commodities made of biodegradabLe ptastics,,; and

Qt'(

rUv

Page 1 of3
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Whereas, as per Rute 7A(1) of PWM Rutes,2018 (as amended). "The

Panchayat at District [eve[ shat[ undertake assessment of p[astic waste
generated, incLuding ptastic waste existing in dump sites, by the 30th June of every
year and atso estimate the quantity of ptastic waste to be generated in fol.l.owing

five-year period"; and

Whereas, as per Rute 7A(3) of PWM Rutes, 2018 (as amended), "The

Panchayat at District tevel shat[ inctude in the annuaI report lhe fol.l.owing detaits
on ptastic waste management, namety:-

i. Plastic waste generated, including p/astic waste existing in dump
sltes, in a year.

ii. Plastic waste management infrastructure available for collection,
s e gre gati a n, p ro c e s si ng;

iii. Projection of ptastic wasteto be generated;

iv. Status on framing and implementation on byelaws;
v. Actions taken to prevent stocking, distribution, sa'le and usage of

prohibited Sing/e Use P/asfi c items"; and

Whereas, as per Rule 17@\ of PWM Rutes,2018 (as amended), "Every

Panchayat at District Levet shal.L prepare and submit ontine an annual report in

Form -V (A&B) to the Urban Development Department and atso to the State
Po[tution Contro[ Board or Potlution Control Committee concerned by the 30th

June every year"; and

Whereas, as per Rute 17(6) of PWM Rutes, 2018 (as amended), "The State
Potl.ution ControI Board or Pol,tution Control Committee shal.l, prepare and submit
orititre an annuaI report in Form Vl to the Centrat Pol.tution Controt Board on the
irr rplernerrtation of these rutes by the 31't Juty of every year"; and

Whereas, as per the aforementioned formats for fitipg Annuat Reports,
Assessment and Characterization of ptastic waste by the Locat Bodies, District
[eve[ Panchayats, SPCBs and PCCs, is to be carried out as per methodotogy
devetoped by CPCB; and

Whereas, the draft Standard Operating Procedure (SOP) for assessment
and characterization of ptastic waste prepared by the Central PoLLution Control.
Board (CPCB) was circutated during the period February 11,2024 to March 12,
2A24for comments; and

Whereas, the SOP has been finatized incorporating the comments and
suggestions from various stal<ehotders. The same is enctosed at Annexure-l and

Page 2 of 3

a)

509



is atso avaitabte at CPCBs website (h_ttps: 11e-pcb_.nje_.ir:./.upli:_a-qlsl_ptasSie wedite
I S*_P*pwii't-?4il$_2S-24,Bdi); and , I

Whereas, the Central Potlution Control Board has is,sued directions to att
SPCBs / PCCs for ensuring comptiance of the aforesaid pr:ovisions by the tocal.
bodies and district panchayats vide No. No. CP-20/117/2A21:UPC-tl-HO-CPCB-HO-
Part (7) dated 04-07-2024. (Copy enctosed)

Now, therefore, in view of the above direction and itr exercise of powers
vested under Section 5 of Environment (Protection) Act, 1986 to the Chairman,
foLtowing directions are issued for comptiance:

1. To carry out Assessment and Characterization of ptastic waste for the
purpose of reporting in the Annual Report, as per provision of pwM
Rutes, in accordance with the sop for Assessment and
Characterization of Pl.astic Waste devel.oped by CpCB.

2. To carry out assessment and characterization of ptastic waste in at
[east two Panchayats in association with the J&K pCC.

3. To monitor the imptementation of this Sop by the concerned
stal<ehotders in your jurisdiction.

4. To vatidate the data submitted by the District Panchqyats as per the I

methodotogy stiputated in the Sop.
To carry out Assessment and characterization of oLasti
jurisdiction for the purpose of reporting in the AnnuaI
provision of PWM Rutes, in accordance with the
stiputated in the Sop.

You are hereby direc
aforesaid Directions and sub
of issuance of the Direction.

Enct:- As Above.

ted to take necessary actio n for comptiance of
mit Action Tal<en Report to this ioffice within 1S

(Vas u Yadav)
irman

Copy to the:-

1) Financiat commissioner (AdditionaL chief secretary), Department of
Forest, Ecotogy and Environment, civir. secretariat, Jammu / Srinagar.
secretary to the Government, Departnrent of RuraI Devetopment &
Panchayati Raj, J&K Civit Secretariat, Jammu / Srinagar.
RegionaI Director, pottution ControI Committee, Jummr.

2)

5 c waste in your

Report, as per

, methodotogy

3)

Page 3 of 3
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Jammu and Kashmir Pollution Control Committee

i..il',"r'J,'.i#li,'ffi'i,","# t il I I R':l'Ef ]3''ffii.. 1 eo 0 o I

Director,
Rural Development and Panchayat Rai'

fammu.

No.: IKPCC/S c./OA'475/ZOZ4/6il8 ^ . r Date: Kos'zoz+

sub: Directions under Section" s- Lr tn" Environment (P) Act, L9B6

regardingcharacterizationandAssessmentofPlasticWasteby
LocalBodies,districtPanchayats,SPCBs&PCCsasper
methodology development by CPCB' 

- -
Ref: IKPCC/r/c11oz+7s10'313; 

dated 16'07'2024'

Sir,

PleaserefertothedirectionsissuedfromthisofficevideNo.
] KP C C / r / C / 2 0 Z 4 / 3 1 0 - 1 3 ; date d 1 6.0 7.2 0 2 lon,,h" 

sub| ect captioned above. In

this connection, I am to convey that youf reply w.r't directions as mentioned

below is awaited, which may please be expedited & submitted to this office by

rnethodology stipulated in the SoP'

5) 'Io carry ont Assessment and Characterization of plastic waste in your

juriscliction for the purpose of reporting in the Annual Report' as per

provision of PWM Rules, in accordance with the methodology stipulated in

or before 2,5.08.2.02'4

1) To carry out Assessment and characterization of plastic waste for the

purposeofreportingintheAnnualReport,aSperprovisionofPWMRules,
i, accordance with the sop for Assessment and characterization of plastic

Waste develoPed bY CPCB'

2J To carry out assessment and characterization of plastic waste in at least

two Local Bodies in association with the |&K PCC'

3) '['o monitor the implementation of this SoP by the concerned stakeholders

in Your jurisdiction'

4J To validate the data submitted by the District Panchayats as per the

the SoP
Yours faithfullY,

11rEhan,ffiHffiap
W fUemtrer SecretarY 16 , S -ry
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v,tnmu and Kashmir
Pollution Control Committee

chairmanBTjksPcb@gmail com

mernbersecretaryjkspcb@gmail.com

0191 - 2472881,2476925

..: i

WTSA
NFW DEI.HI

Parivesh Bhavan, Forest
Complex

Transport Nagar, Jammu,
180 006

Silk Factory Road

Rajbagh, Srinagar, 190 008

Director,
Rural Development and Panchayat Rai,

f ammu' 
Reminder

No.:JKPCC/Sc./OA'475/2024/l&aDate:19'o9'2O24

Sub: Directions under Section 5 of the Environment (P) Act' 1986

regarding characterization and Assessment of Plastic waste by

Local g6dies, district Panchayats, SPCBs & PCCs as per

methodology develoPment bY CPCB'

Sir,

with reference to the directions issued from this office vide No'

JKPCC/T lcl2o24/31.0-3L3 dated L6-07-2024 followed by subsequent

communication vide No. IKpcc/Sc . I o A-47 s / zoz4 / 668 dated L6-08-2024, na

reply has been received till now, which may please be expedited anct

submitted to this office by or before 25-09-2024'

The case is listed for hearing on 1B-10-2024'

Yours SincerelY,

&*0<Q"-e-
, (Ghanshhm Singh) IKAS

ylruember secre,rll., 
. *

NGT Matter
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Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 1g0 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

No:- l(pccr-ttcl""*[t't -]jol DateQ: t6ot-zoza.
sub: - Directions under $ection s of the Environment (p) Agt, 19g6 regardingcharacterization and Assessment of PLastic wl"t" ov r.""i Bodies,District panchayats, SpcBs & pccs as per methodo[ogy devetoped byCPCB
llef: - cPCB F' No' cP-20t11712o21'UPc-ll-Ho-cPcB-Ho-part (7)dated 04-07-2024.

Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
rrembersecretaryjkspcb@gmail.com

0191 _2472881,2476925

Commissioner,
Jammu Municipat Corporation,
Jammu-

iv.

Whereas, the Ministry of Environment, Forest & Cl.imate Change
(tvloEF&cc) notified the PWM Rutes, 201G, in exercise of the powers conferred
urider section 3,6, & 2s of the Environmentat (protectioq) Act, 1g86 Vide
Notification No. G.S.R.320 (E) dated March 27,2016; and

whereas, GuideLines on Extended Producer Responsibitity for ptastic
Pacl<aging and commodities made from compostab[e ptasticq or biodegradabte
ptastics were ttotified by MoEF&cc on Februa ry 16,2022in schedute _ ll of 4thamendnrent of ptastic waste Management Rutes, 201g(as amqnded); and

whereas, as per provision 5.1 of the Schedute-il of pwM Rutes (asamended), "The foLtowing ptastic pacl<aging categories are 
"ouur"o underExtended Prod ucer Responsibitity:

il.

Category l: Rigid pl.astic pacl<aging;
category ll: Ftexibr.e pr.astic pacr<aging of singr.e layer pr muttitayer
(more than one r.ayer with different types of ptastic), ptaqtic .r....ut, o,.
lil<e and covers made of pr.astic sheet, carry bags, pr.astic sachet or
pouches;

category ilr: Mutti-tayered ptastic pacr<aging (at teast one layer ofptastic and at teast one tayer of materiat other than ptastic);
categorv tV: ptastic sheet or tike used for pacraginf ;;;;, as carrybags & commodities made of compostabte ptastics;

category v: ptastic sheet or tirce used for packaging as wer.tas carry bagsand commodities made of biodegradabte ptastics,,; and

/(_ 
page 1 of3

iii.

V

d

PCC
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Whereas, as per Rute 6(5) of PWM Rutes,2018 (as amended). "The locatl

body shaLt undertake assessment of ptastic waste generated, inctuding plasticl

waste existing in dump sites, by the 30th June of every year anfl also estimate the

quantity of pLastic waste to be generated in fotLowing five-year 
'period"; 

and

Whereas, as per Rute 6(8) of PWM Rutes,2018 (as amended), "The [ocal.

body shat[ inctude in the annuaI report the fottowing detaits on ptastic waste
management, namety:-

il

lll

iv

Plastic waste generated, including plastic waste existing in dump

sites, in a year.

Plastic waste management infrastructure available for collection,
se gre gati o n, p ro ce s si n g;

Projection of ptastic waste to be generated;

Sfatus on framing and implementation on byelaws;
Actions taken to prevent stocking, distribution, salp and usage of
prohibited Single Use P/astic items"; and

Whereas, as per Rute 17V) of PWM Rutes, 2018 (as amepded), "Every urban

tocaL bocly at District Levet shatt prepare and submit ontine an annuat report in

Forn-r -V (A&B) to the Urban DeveLopment Department anQ atso to the State

PotLution Corrtrol Board or PoLtution Control. Committee coqcerned by the 30th

june every year"; and

Whereas, as per Rute 17(6) of PWM Rutes, 2O1B (as amended), "The State

Potlution Control Board or Pottution Control Committee shat[ prepare and submit

ontine an annua[ report in Form Vl to the Central Pottution Control Board on the
impLementation of these ruLes by the 31"t Juty of every year"; and

Whereas, as per the aforementioned formats for fiting Annual Reports,

Assessment and Characterization of pl.astic waste by the Locat Bodies, District

level' Panchayats, SPCBs and PCCs, is to be carried out as per methodotogy

devetoped by CPCB; and

Whereas, the draft Standard Operating Procedure (SOP) for assessment

and cl-iaracterization of pl.astic waste prepared by the Central PoLl.ution Controt
Board (CPCB) was circutated during the perlod February 11,2024 to March 12,

2024for comments; and
l

Whereas, the SOP has been finatized incorporating the comments and
suggestions from various stakehotders. The same is enctosedlat Annexure-l and

w

I
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is atso avaitable at CPCBs website

r' Si s- p-- EYV-$ *?ix-Ls2$?-4.pd {) ; a n d

Whereas, the Central. Pottution Controt Board has issued directions to al'l

SPCBs / PCCs for ensuring compl.iance of the aforesaid proyisions by the Local

bodies and district panchayats vlde No. No. CP-2O1117/2O21-UPC-Il-HO-CPCB-HO-I

Part (7) dated 04-07-2024. (Copy enctosed)

Now, therefore, in view of the above direction and in exercise of powersl

vested under Section 5 of Environment (Protection) Act, 1986 to the Chairman,

foltowing directions are issued for comptiance:

'i. To carry out Assessment and Characterization of pl.astic waste for the 
,

purpose of reporting in the Annual Report, as per provision of PWM

Rutes, in accordance with the SOP for Asspssment and

Clraracterization of PLastic Waste devetoped by CPCB.

2. To carry out assessment and characterization of pl.asfic waste in at

least two Local. Bodies in association with the J&K PCC.

3. To monitor the impl.ementation of this SoP by the concerned

stal<ehotders in your jurisdiction.

4. To vatidate the data submitted by the Local. Bodigs as per the

methodoLogy stipul.ated in the SoP.

5. To carry out Assessment and Characterization of pLastip waste in your

jurisdiction for the purpose of reporting in the AnnuaI Report, as per

provision of. PWM Rutes, in accordance With the methodo[ogy

stipul.ated in the SoP.

You are hereby directed to take necessary action

aforesaid Dlrections and submit Action Tal<en Report to this o

of issuance of the Direction. I

Errct:- As Above. t{
(Vasu Yadav)

hairman

Copy to the:-

1) Financiat Commissioner (Additional. Chief Secretal'Y), Department of

Forest, Ecotogy and Environment, CiviI Secretariat, Jarnmu / Srinagar.

Commissioner / Secretary to Government, Houslng and Urban

Devetopment Department, ClviL secretariat, Jammu / Srinagar.

RegionaL Director, Pottution ControI Committee, Jammu.

for comptiance

ffice within 15 d

of

,\

3)
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Comptex ll Sitf Factory Road
Transport Nagar, Jammu, 180 006ll nalOagn, Srinagar, 190 008

Sir,

The Commissioner,
fammu Municipal Corporation,
fammu.

No.: JKPCC/S}./0A- 47s/2024/66q Date: lk0s-2,o24
Sub: Directions under Section 5 of the Environment (P) Act, LgB6

regarding characterization and Assessment of Plastic Waste by
Local Bodies, district Panchayats, SPCBs & PCCs as per
methodology development by CPCB.

Ref: IKPCC/T/C/2024/298-301; dated 16.07.2024.

Please refer to the directions issued from this office vide No.

IKPCC/T/C/Z024/298-301; dated L6.07.2024 on the subject captioned above.

In this connection, I am to convey that your reply w.r.t directions as

mentioned below is awaited, which may please be expedited & submitted to
this office by or before 25.O8.2O24.

1) 1'o carry out Assessment and Characterization of plastic waste for the
purpose of reporting in the Annual Report, as per provision of PWM Rules,

in accordance with the SOP for Assessment and Characterization of Plastic

Waste developed by CPCB.

2) 'l'o carry out assessment and characterization of plastic waste in at least

two Local Bodies in association with the f&K PCC.

3) To monitor the implementation of this SoP by the concerned stakeholders

in your jurisdiction.

4) 1'o validate the data submitted by the Local Bodies as per the methodology
stipulated in the SoP.

5) 'l'o carry out Assessment and Characterization of plastic waste in your
jurisdiction for the purpose of reporting in the Annual Report, as per
provision of PWM Rules, in accordance with the methodology stipulated in
the SoP.

Yours faithfully,

hans )I(G

/I),ember Secretary ,6 .6,)-t
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-.' 
.rrmu and Kashmir

PolluYon Control Committee
chairmanSTlksPcb@gmail com

membersecretaryjkspcb@gmail com

o1s| -2472881,2476925

Sir,

&

WTSA

Parivesh Bhavan, Forest
Complex

TransPort Nagar, Jammu,
1 80 006

Silk FactorY Road

Rajbagh, Srinagar, 190 008

NGT Matter

NEW DEI HI

Commissioner,
f ammu MuniciPal CorPoration'

fammu. Reminder

No.: IKPCC/S c./oF'475/2l2a/plL, Date: \g - o9-2O24

Sub: Directions under Section 5 of the Environment (P) Act' L9B6

regarding characterization and Assessment of Plastic waste by

LocalBodies,districtPanchayats,SPCBs&PCCsasper
methodology develoPment bY CPCB'

with reference to the directions issued from this office vide No'

IKPCCIT lcl2oz4l2g}-301 dated 1.6-07-2024 followed by subsequent

communication vide N o. IKPCC/Sc . I O A-47 5 I 2024 / 669 dated 1 6-08-2 0 24', no

reply has been received till now, which may please be expedited and

submitted to this office by or before 25-09-2024'

The case is listed for hearing on LB-10-2024

Yours SincerelY,

^rJ-4*

_dVltfl
;(Ghanshf,m Singh) IKAS

f Member Secretartg .r.,r+
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fammu and Kashmir
Pollution Control Committee

cr manSTiksPcb@gmailcom

mem6ersecretaryikspcb@gmail com

o1g1 -2472881,2476925

2

An',q d-t^M- L
P a rivesh B h ava n]EIesF--='

Complex
TransPort Nagar, Jammu,

180 006
Silk Factory Road

Rajbagh, Srinagar, 190 008

.-Ur*a:t -

,/fi[?&'
ir**q WTSA

NEf,/ DLLI]I

t Director General,
Rural Sanitation,

Jammu & Kashmir

Director,
Rural Development and Panchayat Rai'

Jammu.

No.: lKpcc/sc./ oA-47sl2o24ll7l( Date:fD- t0'2024

sub: o.A No.47 5/ZOZ4 News item titled "Mountains of plastic are choking The

Himalayarrlt""' " appearing in the Hindu dated O4-O3'2O2+'

Ref:- JKPCC/Sc.O A'475/24lLtL3 dated 30'09-2024

Madam/Sir,

with reference to this office vide No' |KPCC/Sc'/ oA-4751241t1t3 dated t2-L0-2024

on the subiect captioned above, wherein you have been requested to share brief status

report w'r.t. Plastic Waste Management in term of :-

1. Quantity of plastic waste generated inFY 2022-23 &2023-24

2,QuantityofplasticwasteCollected/Segregated(TPD)inFY2022-23&2023-24

3.QuantityofplasticwasteRecycled/treated(TPD)inFY2022-23&2023-24

4.QuantityofNon-RecyclableplasticwastesegregatedinFYZo22-23&2023-24,

5. Quantity of banned Single use Plastic including polybags seized in FY ?022-23 8L

2023-24

6. Compounding made on defaulters in FY ZO22-23 812023'24

7. Disposal of Non-Recyclable plastic waste'

As such you are again requested to expedite and share with J&KPCC' the status report

byorbeforeL0-t0-zoz4asthecaseislistedforhearingonls-10-2024.

Yours faithfully,

d-4r- (rn""#,*6,kffi
Member SecretarY t o'lt '$
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Jammu and Kashmir
Pollution Control Committee

chairmanBTjkspcb@gmail.com
.,'rrembersecretarylkspcb@gmail.cont

0191 - 2472881,2476925

Aunn Q-H,D.-n - ?
Parivesh Bhavan, Forest

Complex
Transport Nagar, Jammu,

1 80 006
Silk Factory Road

Rajbagh, Srinagar, 190 008

WTSA
I'Jg\r,/ DLI-iil

l. The Comnrissioner,
jammu Municipal Corporation
Jammu.

2. The Commissioner,
Srinagar Municipal Corporation
Srinagar.

3. The Director,
Urban Local Bodies,

f ammu.
4. The Director,

Urban Local Bodies,
Kashmir.

No f KPCC/sc./ oA-47s/2024/ lLl+ Date:! 0 - 1,0-2024

Sub: O.A No.475/2024 News item titled "Mountains of plastic are choking The
Himalayan States " appearing in the Hindu dated O4-O3-2O24.

Ref:- JKPCC/Sc.O A-475 /24/1113 dated 30-09-2024

Madam/Sir,

With reference to this office vide No. IKPCC/Sc./OA-475/24/ffi3 dated t2-1.0-2024
on the subject captioned above, wherein you have been requested to share brief status
report w.r.t. Plastic Waste Management in term of :-

1. Quantity of plastic waste generated inFY 2022-23 &2023-24

2. Quantity of plastic waste Collected/Segregated [TPD)in FY 2022-23 &2023-24

3. Quantity of plastic waste Recycled/ treated [TPD) in FY 2022-23 &2023-24

4. Quantity of Non-Recyclable plastic waste segregated in FY Z02Z-23 &2023-24.

5. Quantity of banned Single Use Plastic including polybags seized in FY 2022-23 &

z0z3-24

6. Compounding made on defaulters in FY 2022-23 &2023-24

7. Disposal of Non-Recyclable plastic waste.

As such you are again requested to expedite and share with J&KPCC, the status report
by or before t0-L0-2024 as the case is listed for hearing on 18-10-2024.

w
Yours faithfully,

zAW+-.r-_
, . (Ghansham-Singh) IKAS
pXruember secretary

t u. lo ^14
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ftu.e-+tu**$

Government of Jammu and Xashmlr
Geneml Admlnlstradon tlepartnent

Civil Secretarial Jannmu

Subject; Use of single use plastic water bottles in Government
Offices,

Reference: U.o. Hle No.FSr/PCBl9l}0Lg dated 05.02.2019 from Forest
Envircnment & Ecology Department.

Government Oder l{o.3f,6gnO of 20tg
Dated: o I .O3.2O19

Keeping in view, the adverse impact on health and in
order to avoid environmental hazards, it is hereby ordered that
henceforth:-

(i) All Government Offices/Boards/Corporations/Autonomous
BodieslUniversities Units in the state of Jammu and Kashmir
shall dispense with the use of single use plastic water bottles in
their respective offices and make alternate arangemenb for
safe drinking water that does not generate plastic waste; and

(ii) Only rnulti-use water botUes/dispensers/containers will be
allowed in Governrnent ffices, instead water bottles of
alternative materials like Glass, Steel, Aluminurn, etc may be
used.

All the concerned Departments/Organizations will ensure
compliance of the above order in letbr and spirit.

By order of the Government of Jammu and Kashmir.

sd/-
(Hilal Ahrnad), IAS,

Commissioner/Secrehry to the Government
No-GAD(Adm)4512018-III Dated:- $.Or.ZOrS
Copy to the:-
1. All Administrative Secretaries.
2, CommissionerlSecretary to the Government, Forest, Environment &

Ecology Department. His U.O. file is also returned herewith.

&w

v#
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3. DivisionalCommissioner,Jamrnu/Kashmir/Ladakh.
4. All Managing Directors, PSUs/Corporations.
5. All Deputy Commissioners.
6. Director, Archives, Archaeology & Museurns, J&K.
7. OSD to Advisor (K), (G), (S) & (lG) to the Honble Governor.
B. Private Secretary to the Chief Secrehry.
9. Private Secretary to the Commissions/Secretary to the Government, GAD.

10. Government order fileiStock file/GAD website.

o7'03.rl1
(Girdhari Lal), l(AS,

ry to the Government
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fln.te*-,ur-

GOVER'IMEI{T OF rAttll,lu At{D I(ASHI'IIR.
GENERAL ADI,IINISTRATIOT{ DEPARTII{EiIT

CTVIL SECRETARI'TT, SRII{AGAR

Subject: - Constihtuon of a Special Task Force for elimlnauon of Single
Use Plasffc and addresclng the issue of plastlc polludon !n the
Unlon terribry of Jammu and Kashmir,

Government Oder No.634-JK(GAD) of 2021
Dated:20.07.2021

Sanction is hereby accorded to the constitution of a
Special Task Force, comprisirg the following, for elimination of
Single Use Plastic and addressirg the issue of plastic pollution in
the Union territory of Jammu and Kashmir:

1

Chief Secretary, J&K

Chairman, J&K Pollutlon Control
Committee

Member

3 Administrative Secretary, Department
of Rural Development and Panchayati

Raj, J&K

Member

q Administrative Secretary, Housing &
Urban Development Department, J&K

Convener

5 Administrative Secretary, Industries &
Commerce Department, J&K.

Member

6 Adminisbative Secretary,
Education Department, J&K

School Member

7 Administrative Secretary, Department
of Forest, Ecology & Environment, J&K

Member

8 Administrative Secretary, Higher
Education Department, J&K

Member

1

fhe terms of Reference of the Committees shall be as under:-

i) To prepare a comprehensive Action Plan for implementation
of provisions of Plastic Waste Management Rules 2016, and
enforcement of the ban on single use plastic items.

li) To organize regular meeUngs of State Level Monitoring
@mmittee for purpose of monitoring of implementation of
the PWM Rules, 2016.

iii) To further strengthen Urban Local Bodies and Gram
Panchayats for fulfilling responsibilities cost under PWM

Rules, 2016.

ery

Chairman
2.
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iv) To leverage funds avallable under Swachh Bharat Mission
2,0 for development of waste management infrastructure
to mitigate plastic pollution in J&K.

v) To effectively strategize the implemenEtion of SRO 231
dated 26-03-2019, for banning Singte Use plastic (SUp) in
l&K.

vi) To mobilize and build a strong public movement fur
elimination of SUP with wider public participation including
educational tnstitutions (Sctrools, Colleges, UniversiUes etc.)
NCC, NSS, Scouts, Youth Clubs, Eco clubs, Opinicin Makers
and Voluntary OrganizaUons through Urban Local Bodies.

vii) To encourage and incentivize the industry lnvolved in the
manufacture of eco-friendly biodegradable substitutes for
SUP.

The Committee shall meet atleast once in six months.

By order of the Government of Jammu & Kashmir.

sd/-
(Manoj Kumar Dwivedt) IAS

Commissioner/Secrctary to the Goyerrment

No.GAIADM/236I2021-09-GAD Dated:20.07.202r
Copy to the:-
1. Chairman, J&K Pollution Control Board.2. Principal Secretary to the Government, Department of Rural Development &

Panchayati Raj,
3. Principal Secretary to the Go/ernmen! Housing & Urban Development

Department.
4. Principal Secretary to the Lieutenant Govemor.
5. Principal Secretary to the Governmen! Industries & Commerce Department.6. Principal Secretary to the Govemment, School Educauon Department.7, Joint Secretary (J&K), Ministry of Home Affairs, Govemment of India.8. Commissioner/Secretary to the Govemment, Department of Forest, Ecology &

Environment, The Deoa(ngnta.l U.O file is returned herewith.
9. Administative Secretary Higher EducaUon Oepattilnt. '

10. Dlrector Information, J&K.
11. All Deputy Commissioners.
12, Director, Archives, Archaeology & Museums.
13. Private Secretary to the Chief Secretary, J&K.
L4. Private Secretary to Advisor (FXB) & (BK) to the Lieutenant
15. Private Secretary to Commissioner/Secretary to the Governm
16. Govemment Order/Stock file/'\ilebsite, GAD.

(Ma it)

ent,
:vn

Dputy Seiretary to the Government

@
70lo+

o
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ffnne-yt tna- lro

Government of Jammu and Kashmir
General Administration Depaftment

Civil Secretariat, I&K

SubjecH- Constitution of Divisional Level Plastic Waste Management Cell,
District Level Plastic Waste Management Cell and UlBlevel plastic
waste Management cell and District Level rask Force.

Government Order No: 1073-JK(GAD) of 2O2t
Dated: 11 .10.2021

Sanction is hereby accorded to the constitution of Divisional Level

Plastic Waste Management Cell, District Level Plastic Waste Management Cell,

ULB Level Plastic Waste Management Cell and the District Level Special Task

Force, comprising the following, for effecting of Plastic Waste Management

and elimination of Single Use plastic (SUp):-

Diviqion?l Leyel Plastic Waste MEnagement C,ell:
(Jammu Division):

Kashmir Division:

District Level ,Plastic Waste Management Celt:

1

2

6

4

Divisional Conrmissioner, Jammu
Commissioner, Jammu Munici pal ration

Chairman

Member
3 Director Urban Local Jammu. Convener
4 Director Rural Devel Jammu. Member
5 Director Rural Sanitation J&K. Member

A other me S to be co-o the Cell Member (s)

1 Divisional Commissioner Kashmir. Chairman
2 Commissioner Sri Munici Corporation. Member
3 Director, Urban Local Bodies, Kashmir. Convener

Director Rural Devel nt De Kashmir. Member
5 Director Rural Sanitation J&K. Member
6 Any other member(s) to be co-opted by the Cell Member (s)

1 Deputy Commissioner Chairman
2 Additional Deputy Commissioner Member
3 General Manaqer , District Industries Centre Member
4 Assistant Commissioner Develo ment Member

P"
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5 District Panch at Officer Member
6 VE sS ofU Member
7 District J&K Committee Member
B the Cellother mem sbe beto co- jlember(s)

Terms of Reference:

I' To effectively implement the Action Plan on elimination of single useplastics and the Plastic waste Management Rules, 2016 qreai with
amendments), in the Jammu & Kashmii.

II' To comply with and implement the decisions taken from time to time by
the speciar Task Force constituted for the purpose.

:-

Terms of Reference:

1. To monitor strict implementation of the UT level Comprehensive Action
Plan forelimination of Singre use plastic in the District.

2. To mobilize and build strong public movement for etimination of Single
Use Plastic by ensuring wider public participation, including educational
institutions (schools, coileges, Universities, etc), NCC, NSS, scouts,

3

v

1

ULB
Officer/ExecutiveChief Executive cerofri thof e Chairman

2 Sanitary Inspector Member

Representative of pW(R&B)
rank of AEE

Department not below the Member

4 District Officer, J&K n Control CommitteePollutio Member

1 itional Deputy CommissionerAdd Chairman

2 nager, District Industries CentreGeneral Ma Member

3 Chief Executive Officer /
Councils /Committees fal

Executive Officer of Municipal
ling within the jurisdiction of

ve district.

Membe(s)

4 District Panchayat Offi cer Member

5
District Officer, J&K pollution Control Committee Member

6 Any other member(s)
Force

to be co-opted by the Special Member(s)
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Youth Clubs, Eco Clubs, Opinion Makers and Voluntary Organizations.

3. To encourage and promote manufacture & usage of Eco-frien,Jly
biodegradable substitutes for Single Use plastic.

4. To implement & enforce the Plastic Waste Management Rules, ZOL6
(read with amendments notified in the year 2021).

By Order of the Government of Jammu and Kashm jr.

GAD-ADM I 236 I 2021 -09-GAD

Copy to the:-

sd/-
(Manoj Kumar Dwivedi) IAS

Commissioners/Secretary to the Government

Dated: 11.10.2021

1. Chairman, J&K Pollution Control Board.
2. Principal secretary to the Government, Department of Rural

Development & Panchayati Raj.
3. Principal Secretary to the Government, Housing & Urban Devetopment

Department.
4. Principal Secretary to the Government, Public Works (R&B) Department.
5. Principal Secretary to the Lieutenant Governor, J&K.
6. Principal Secretary to the Government, Industries & Commerce

Department.
7. Principal Secretary to the Government, School Education Department.
B. Joint Secretary (J&K), Ministry of Home Affairs, Government of India.
9. Commissioner/Secretary to the Government, Department of Forest,

Ecology & Environment.
10. Administrative secretary, Higher Education Depaftment.
11. Divisional Commissioner, Kashmirpammu.
L2. All Deputy Commissioners.
13. Director, Archives, Archaeology and Museums, J&K.
14. Private Secretary to the Chief Secretary, J&K.
15. Private Secretary to Advisor (F) & (B) to the Lieutenant Governor.
16. Private Secretary to Commissioner/Secretary to the Government, GAD.
17. Government Order/Stock file/Website, GAD

Raina) JKAS
Under Secretary to the Government

Sno
---
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[ .'Lr...

Sub:- Conr;:lcfe prohibirirrn on

<,,!\,t r)trtt?rtt if "luntUut und hu.rlnnir
.I.t I. Jlrllutiolr Contl.ol lli:u.<lt Jamrnu

0 R D E ll No:- 28 -Jrrcg otzoza
I) A T Ir I):- At4 _02-ZAZ0

open hurning of }lunicipal Solid \ljaste in

llintu ul|cc: ltor6l6anaor;1
Pqe& bt*tw, Gldtti, 'n-ryt*A*.tdmi,
-,@ru (J&K) TEMOA
Ph/Fc 0l9t-2at6g2i

Sumnw Wc.: LrdF(kh,tu,
Shalh*l-.<laa Cuions.
AnaGq.SittFim
itojbqgh ert qo g&i'tgoms
PhJFe OJ9latt!t6!r.

Ref:- I{on'ble NCT direction dt. 02-A1-20{J in OA 199/20t4and, dt. 22-01 -20t9 in OA 247/2017.
Whereas, Rule 4 (2) of Solid Waste Management Rules, 2016 prohibits waste generators fromburning or burying of solid q.aste generated by them on streets, opeo pubiic spaces outside their prernises or in thedrain or rvater hodies. and

and

\\'licreas. Rulc l5 (g) nt.SolirJ \\raste N{anagement Rules,20l6 nrakes it incurnbent upon the localPanchayars to direct the waste generators not to Iitter i.e throw or unscientifically dispose of any waste ASpaper, rvater bottles, liquor bottles, soft drink cans, tetra packs, fruit peel, lyrappers, efc. or burn orwaste on streets, open pubric spaees, drains, wster bodies ard to segregate the waste at source as prescribed uthese rules and hancl over the segresated rvasle to the authorized rl,asle pickers or waste collectors authorized tltelocai bodr.. lnd

\\'ltlrcar. ltrrle I5 (li) ot \.lid \\,r:sre \lar:a_scrr:cnt Itules. l0i6 prrrviclc-s rhert rhc local aulhoririespanchayats shall direct the skeet sweepers rot to
rrd

separately and handover to tl:e wastE?ollectors or

burn tree leaves collected, from sfeet sweeping and store

cluding Plastic \\:aste.

agency authorized by local body, ancl\\'lrc.reas, as per Ruie 6 12(g)l of plastic \\Iaste Managenrent (Amendment) Rures, 20lg and the Hon,NCI dirr,,crir,rr tli, Jl- (l?-1619 in ()A t-17i201?. o pcrr burning of plastic \\1aste is strictly prohibitecl. and

rs. Alrnit

nt

le

\

H. Ilarcl and Capr. J.S Velu V/s Union of Ind

\\'irer,.rlrs. I loii'Lric \.riilrr;tl (.il.een "l,ri

TltotrslrnJ iirrl.r ) in ctlsf i,l'lrpik rr.;rrt,,. l.ri11:iit

\rrrr. litcr.cior.e

burral (NGf) r,itle Orcler dl. 02-Al_2017 in the case of IUr

burning of u,asre on lands, includfurg landfill

ia, and otlers, in Original Applicarion No. 199 of 20I4 prohibits o
sites and any violator is liable to pay Environmentsl CompensationRs. 5000/- (Rupees Five Thousarid onl1,) in case of simple burning, while Rs. 25000/_ Qtupees Tweng,Fi

! as pgr- the clirecticxts

Air (Plevention and

rn e,xcrcisc r,i'pou,ers vesterj in the Board under Secti
Control of pollution) Act lgg l , it is enjoined

on l7(I) J read u,ith secrion 3I (A) of
Bodies. Gram Panchayats etc., to eltsure strict compliance in

upon all lhe stakeholders including Urban Local

adhere strictll, to the directives issued b3, the Hon,ble NGT in the

terms of the legal position referred aboye and also

Issued n'ith thc approrar .f conrpctenr.,\uthorin.
rnafter

(8.

No:- 
. 
JKpCB/NcTtJJ'lsts/ I q8 - ZZLnt. of -02-zozo.

Copy fo the:-

bcr Secretary
PCB, Jammu

]] i,.:;:i.1i;;li:to"-'(jou llotr''irt!ari,i r-rrh.nDe'e)opmenrDcprl.,crivir 
Secretariar,Jamrnuforinf.&n/a.

3) (io;ir^iissi.rlc,..,l'''t'!'rii 
Ii) ( "r'i l ti;-'11. iri Iri,1i1';1q. i:coiog,i, arr,l Env. Cir.iI Secretariar.:ammu forinf. & n/a4-5) Regi.naro".""'.,'1il';ffi;lufl|.ff::I;H:)ll;:n R;, ;;';;;-.1.,".,,,, r.mrnu r,- i,r a,,r6-25) chairman, Diskict gr,rironm** aJ*r,n"* 1 Distriet Magisrrate26-27) commissioner'.Municipar c;;;;*, Jamrnu / srir.g* #;f"-rrr*;r;frH;,:J-28-29\ Director' IncJtrstries *nj cn,,''l*i.ii"ron*.,r. Jarnmr.I/ Kashmir for informat,r, ,,0 necessary action.

thrlrwing,

authcirit ies
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flr^ne*tor-a- t L

Government of Jammu and Kashmir
Housing & Urban Development Department

Civil Secretariat .Iammu/Srinagar

Sub:- Original Application (O.A) No.24ll20l7 titled Central Pollution Control
Board versus State ol'Andaman & Nicobar & Ors * Imposition ban on

littering of Plastic waste at historical, religious and public places thereof.

Government Order xo. ?Q -JK (HI]D) of 2020
Dated: f,) -oz-zozo

In compliance to order dated 22.07.2019 passed by the Hon'ble National

Green'fribunal in 0.A No.24712017 titled Central Pollution Control Board versus

State of Andaman & Nicobar & Ors and in terms of the Plastic Waste Management

Rules,20l6 issued by the Government of tndia, Ministry of Environment, Forest and

Climate Change. sanction is hereby accorded to the prohibition of littering of plastic
rvaste in and around at anv public place, including historical & religious places within
thc tcrritorial .iurisdiction ol'n'holc [,nion tcrritory of Jammu and Kashmir.

By order of the Govemment of Jammu and Kashmir

sd/

@heeraj Gupta) IAS
Principal Secretary to Government

Housing & Urban Development Department

Dated:- o}o.OZ.ZOZO

Copy to the:-
l. Principal Secretary to Lieutenant Governor.
2. Joint Secretary, Ministry of Home Affairs (J&K), Government of India New Delhi.
3. Commissioner/Secretary to Ciovernment, Department of Forest, Environment &

l:colog1,.
4. Chairman, Pollution Control Board. J&K.
5. Commissioner, Municipal Corporation, Jammu/Srinagar.
6. Director, Urban Local Bodies, Jammu/Kashmir.
7. Municipal Corporation/Council/Committee
8. Private Secretary to the Chief Secretary.
9. Private Secretary to Principal Secretary to Government, Housing & Urban Dev.

Department.
10. Covernment C)rder file (w.2.s.c)
I l. Stock file.

rma (KAS)
Additional Secretary to Government

Housing & Urban Development Department

No: HUD/LiVSMC/l 2412018-NCT
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